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The House reassembley after lunch
at thirty-two minutes past twg of
the clock. [The Viece Chairman
(Shri Syed Rahmat Ali) in the Chair.}

MESSAGE FROM THE LOK SABHA

The Administrative Tribunals Bill,
1985

SECRETARY-GENERAL. Sir, I
have to report to the House the fol-
lowing message receiveg from  the
Lok Sabha, signed by the Secretary-
General of the Lok Sabha.

“In accordance with the provi-

siong of Rule 96 of the Rules of Pro-

cedure and Conduct of Business in
Lok Sabha, T am directeg to en-
close the Administrative Tribunals
Bil1 1985, as passed by Lok Sabha
at its sitting helg on tle 29th Jan-
uary, 1985

Sir, T lay the Bill on the Table,

1. The Appropriation (Railways) Bill,
1985.

II. The Appropriation (Railways) No.
2 Bill, 1985—Contd.
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PROF. C. LAKSHMANNA (Andhra
Pradesh): Mr. Vice-Chairman, Sir,
railway travel in this country pre-
sents a very grim picture—such a
picture that one sometimes fears
even at the thought of it. The num-
ber of people who are crammed to-
gether in the railway compartments,
the faeilities that are available in the
trains and on the platforms, and in
other fields, present a very dismal
pieture. And this is specially after 35
years of continued effort as it ig clai~
med by the Railway Minister and the
Railway Ministry. It may be a mute
satisfaction for the Railway Minister
and the Railway Ministry that the
orginating passenger traffic has risen
from 1284 million in 1951-52 to 3655
million in 1982-83. It is also perhaps
a mute satisfaction for the Railway
Minister and the Railway Ministry

that the goods traffic has risen from
about 93 million tonnes in 1950-51 to
256 million tonnes in 1982-83. But for
me it presenty only the grimmest of
grim pictures bacause the increase in
demand only indicates the congestion,
crowdedness and hazards of train
travel. More number of people want
to travel and more goods have to be
carried from one place to another.
And that is the position. But have we
done anything in commensurate with
the demand that has been growmg on
the part of the people to travel from
one place in the country to another
for one purpose or the other and
also to move the goods that have
been produced as a result of certain
development either in agriculture or
n industry? Mv answer for this—1dc
not think the Railway Minister would

- be able to refute my statement—is

that it has been very negligible. Sir,
before 1950-51 there was as much as
53,596 kms of railway line. And from
1950-51 to 1982-83, in about 33 years,
all that we have bcen able to add is
only less than 8000 kms. That means,
we have not been able to lay new
lines to the extent wc ought to lay.
We have not done anything to im-
prove the backward regions and
under-developed regions in the coun-
try by laying new railway lines and
by creating communicational faci-
lities.

On the other hand, we have becn
having ithe mute satisfaction that we
have had tremendous development.
The documents of the Railway Mini-
stry claim that there has been tre-
mendous development in the railways.
To my mind, if we have been able
to extend the railway line only by
8000 kilometres it is a very sad state
of affairs. It is no gratification. It is
no satisfaction. It is no glory for
the Government. Therefore, the Go-
vernment should take this faetor into
consideration.

I was talking about the facilities.
Other Members have already spoken
about it. Whatever facilites might
have been required, they have not
been attended to. The trains do not
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move on time. If they move, they do
not reach on time. If they move, there
are no facilities in the trains. Light
is not working. Fans are not moving.
Something also ig not working in
the compartment. About latrine, the
less said the better. If this 1s the
case, then what efforts will be made?
I am not finding any blueprint, any
perspeczive plan, on the part of the
Railways as to how they arc going to
solve these problems. Will the com-
munication facilities reach those areas
which have been denied for hundreds
of years? Therefore, it is time that
the Railway Minister and the Rail-
way Ministry think in terms of a
perspective plan keeping in mind
those areas where the railway lines
do not exist today and which necd
them very badly. They are either
very backward or on the threshold of
devielopment. Because of the prob-
lem of insufficiency of the facility of
railways, etc. they are not able to
reach the tal;e-oﬁ stage.

Another thing that pains me is
that during the Sixth Plan between
1980 and 1985, certain targets were
fixed. When we look at the anticipa-
ted fulfilment of those targets of the
various items, they do not expect to
fulfil those targets at all. They had
a target of 309 million, tonnes of the
clearance of originating traffic per
million ang they anticipate to achijeve
by the end of 1984-85, i.e. by the
coming March, only to the extent of
282 million tonnes. Similarly they had
a target of 287 regarding the clea-
rance of originating revenue earning
traffic per year in million tonnes and
they anticipate to achieve only to the
extent of 257. About procurement of
wagons, they expected to have one
lakh wagons and they anticipate to
fulfil it only to the extent of 77,000.
The only area in which they hope to
excced the target is the procurement
of locomotives. The target was 780
and they hope to have 980. For this
[ congratulate the Ministry, I will be
he first person to congratulate them
f they achieve success, Similarly, in
he case of procurement of coaches, the
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target was 6070 and they anticipate to
fulfil it only to the extent of 5900, In
the case of track renewal in kilome-
tres, they expected 14000 and ultima-
tely they are anticipating to achieve
only 10,400, Finally, in the case of
electrification. in kilometres, they had
a target of 2800 kilometres and they
hope to fulfil it only to the extent of
2500 kilometres. In this way, in each
one of thesc various vital aspects, we
find that they are not able to achieve
the targets that had been laid down
by them. To that extent, the Railway
Ministry deserves indictment. It is
not my indictment. It is the indict-
ment which is flowing from the do-
cuments produced by them. There-
fore, it is time that the Railway
Minister and the Railway Ministry
look ang fry to find out the reasons
which were responsible for the non-
{fulfilment of the targets laid down by
them at the end of the Sixth Plan.
Sir, I would also like to draw the
attention of the hon. Railway Minis-
ter, to two Unstarred Questions an-
swers which are contradictory, at
least to my mind. I do not know how
it has escaped their attention. Sir,
I am referring to Unstarred Question
No. 285 in Lok Sabha as answered on
the 24th January, 1985, only six days
back. In that they have given the
list of new railway linecs taken up
during the Sixth Plan. I am familiar
with some routes and, therefore, I
am only referring to them. One is
the Chitradurg-Rayadurg railwayline,
Chitradurg and Rayadurg are two
points in Karnataka and Andhra Pra-
desh. That means, they say that this
railwayline is taken up during the
Sixth Plan and they expect to spend
Rs. 2.28 crores. Now, Sir, you turn
to the next question. Here, it is the
list of new lines taken up for survey
and for which the report has heen
prepared during the Sixth Plan. And
here, Sir, under the Southern Rail-
way, Item No. 3 is this: Preliminary
engineering-cum-trafic  survey for
MG line between Chitradurg and
Rayadurg. 1 am not able to under-
stand this. To one question they say

that the line has been taken in and



135 The Appropriation

[Prof. C. Lakshmanna]

the amount to be spent is so much. To
other question on the same day the
answer given is that a preliminary
survey has been taken up for this
line. So, what is the correct answer?
Like wise Sir, there are some others
in the same question, I will refer to
another railwayline and this refers to
Tolapur-Pattancheru line in Aundhra
Pradesh. They say that it is the new
railwayline taken up during the
Sixth Plan...

THE VICE CHAIRMAN (SHRI SA-

TOSH KUMAR SAHU): Now vou
have to conclude,
PROF. .C. LAKSHMANNA: I am

telling somecthing for the considera-
tion of the Minister.

THE VICE CHAIRMAN (SHRI SA-
TOSH KUMAR SAHU): Professor,
time is the only consideration. Next
time, you will have another oppor-
tunity. . .

PROF. C. LAKSHMANNA: I don't
mind simply sitting because I am not
interested in speaking for the sake of
speaking nor am I interested in hear-
ing my own voice, I am only placing
the facts before him for his considera-
tion,

THE VICE CHAIRMAN (SHRI SA-
TOSH XKUMAR SAHU): Pleaswe con-
clued in two minutes.

- PROF. C. LAKSHMANNA: There-
fore, Sir, the amount that is expec-
ted to be spent by the end of 31-3-1985
is Rs. 2.87 crores for the Tolapur-
Pattancheru railwayline. Then, Sir, in
answer {o the other question,  they
mentioned this under the Central
Railway—Item No. I which  save:
Preliminary engineering-cum-traffic
survey for a new BG line from
Pattancheru to Peddapalti. Then, Sir,

there is one more line, that 15 from'

Adilabad to .Pimpalkutt;, The amount
that is supposed to have been spent
by 31-3-1985 is Rs. 2.51 crores. This
is the new line which has to be taken
up, according io them, during the
Sixth Plan, The answer given to the
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other question is: Preliminary engi-
neering-cum-traffic survey of a new
BG line from Adilabad to Pimpal-
kutti. This is under the list of new
lines taken up for survey. So, Sir, I
have given three instances with which
I am familiar. I think, if the Mem-
bers really examine all these, I do not
Imow how many of them will turn
out to be like this. Therefore, my
point is that the Railway Minister
should examine these things. These
are the answers given in a responsible
House. And they arc so contradic-
tory. I am a teacher; and perhaps the
mistakes came to my notice when
I looked at them. That ig the reason
why I wanted fo point it out. (Time

bell rings)

— .

Sir, if I do not say a few things
about my State which are very im-
portant for the country as a whole,
I will not be doing justice. Sir,
Visakhapatnam is a very important
city in the country today. In fact, as
per the population estimates of the
world, it is the 21st Century city.
Visakhapatnam is going to have the
highest growth rate in the world in
the 21st Century. Around it, there are
very importang districts like East
Godavari, West Gogdavari, Srikakula,
Vizianagaram and Krishna of Andhra
Pradesh. And there is no train which
comes from Visakhapatnam to Delhi.
If somebody has {o come to Delhi
from that important industrially-
growing city, they have {0 come to
Vijayawada and change the train, And
you know, Sir, the problems about
reservation. The Minister knows the
problem of gelling accommodation on
the train. Therefore, I plead with the
Rajlway Minister , to kindly consider
the possibility of introducing a strai-
ght Express train from Visakhapat-
nam to New Delhi, which will go a
long way in fulfilling the needg of
the backward region as also a region
which has been producing the maxi-
mum rice for the country, and a sur-
plus area, Therefore, it ig 'my fer-
vent appeal that the Minister may
kindly consider the possibility of in-
troducing an Expresg train from Visa-
khapatnam to New Delhj.
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Sir, there is a railway line known
as Bibinagar-Nadikude and Miryalgud,
There is a bridge to be constructed
and if this project is completed ex-
peditiously, the distance between New
Delhi and Madrag will be reduced
and some of the developed districts
and also the backward districty of
Andhra Pradesh will come on the rail
map, and I said, the distance bet-
ween Madras and Delhi can be redue-
ed by at least 150 miles, which means
the journey will be reduced by 4 or
5 hours, Thercfore, I plead with
the Railway Minister to get the
work completed expeditiously. This
oridge was supposed to have been
completed about two years back.
Even now there is no hope whether
it could be completed in the next
iwo years. Therefore, my fervent
plea with the Railway Ministe® is to
kindly consider thigz Bibinagar-Nadi-
kude railway line with a bridge on
river Krishna so thdat there is proper
linkage. ‘This also needs conversion
of the existing metergauge line bet-
ween Macherla and Guntur into, bro-
adguage line,

Finally, Kazipet was supposed to
have a coach factory. The Minister
who hailed from Hanamkonda had
promised. The previous Railway Min-
ister had promised and it was almost
cerlain that coach factory was to be
established at Kazipet but unfortuna-
tely, political fortunes changed, An-
- ‘dhra Pradesh became a step daughter
because of its own political complexi-
ons. As a result, the coach factory
which was to come up there, never
came, and there is no hope of its
coming there. My request to the Rail-
way Minister is to reconsider the
matter, and look into the issue as an
_issue of the country as a whole, not
ag of a State having an Opposition
Government. I don’t hope the Rail-
way Minister will look at it from
the point of view. I know he has
- come recently and he will have a
broad perspeclive and in the interest
of the development and to provide
coaches for the country ag a whole,
he will think about it. Thank you.

[30 JAN. 1985]
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SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Vice-Chairman,
kindly give me {en minutes and with-
in ten minutes, I shall finish,

The hon. Railway Minister’s pre-
decessor in office has been criticised
by some of the hon. Members on the
ground of Malda. I do not want to
enter into this controversy because
this is a national forum ang not a
regional forum. Apart from West Ber.
gal, in this House, various commit-
ments were made with regard fto
Bihar, Orissa, Andhra Pradesh, Kar-
nataka, Punjab and other States. I
do hope that the projects which he
had announced, would not be allowed
to lapse and would be completed as
quickly as possible. I know the pre-
sent Railway Minister for many years
and I am aware of his dynamism
and his capacity for hard work. It is
my duty to inform hijm that in cer-
tain parts of Eastern India, an im-
pression iz growing in public mind
that some of the projects which were
previously announced may not be pur.
suaded at all, at any rate in the
near future. ’

Take, for example, the railway link
between Contai and Digha. You are
aware, Sir, that Digha was develop-
ed by the late Dr. Bidhan Chandra
Roy, the maker and architect of mo-
dern Bengal for three purpescs. He
thought that it would be g sea-side
resort, he thought it would be one. of
the principal fishing centres for West
Bengal and Orissa and he also thought
that it had its importance from the
defence point of view. I am saying
so because I was a member of his
Cabinet for some time. It was anno-
unced that this railway link was
coming. A railway colony was gradu-
ally being built up. Even some pieces
of furniture meant for the station had
arrived, But I have reports from
several persons who have recently
visited this area that from the 2nd
week of January, the furnilure which
had arrived had been sent to other
places and the work of the railway
colony, which was being buily up, has
been suspended for the time being.
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[Shri Sankar Prasad Mitra]

Sir, on Friday last, this House gave
statutory recognition to the Calcutta
Metro Railway Bill. This is the first

underground railway in our country.
The damage which has been caused

due to delay, you can easily see.

This scheme was sanctioned by the

'‘Government of India in 1972 at an

estimated cost of Rs. 140 crores. In.
twelve years, 248 crores of rupees
have been spent. But we have com-
pleted only one-fourth of the proposed
The route from Esplanade to
‘Bhowanipore was opened on the 24th
October, 1984, and the route from
Dum Dum to Belgachia on the 12th
November, 1984. The present estimate
for the completion of this railway, is
gaid to be Rs. 800 crores. And I have
heard from the Metro Railway autho-
rities in Calcutta that ultimately, ib
may go up to Rs. 1,000 crores. This
is what is happening due to delay.
To save further costs and public in-
convenience and harassment, due to
digging of roads, it ig needless to
overemphasise the expeditious com-
pletion of this project,

'Then, Sir, the circular railway was

a dream of Dr. Bidhan Chandra Roy
which has come true. It is now ope-

rating between Princep Ghat and Ul-

tadanga. It is to be extended to Dumn
Dum and the rest of the route cir-
cling the city would have also to be

completed.

Sir, I am mentioning about the
Metro railway and the circular rail-
way for this reason. Bansi Lalji has
been a very good friend of mine. I
invite him to come to Calcutta. I
invite him to travel in a private car
without any red light or pilot, without
any flag, without any siren or hooter,
in peak Thours from the northern-
most part of the city to the southern

“ most part of the city and I can as-

gure him that he would not be able
to reach his destination even within
2-1/2 hours. To relieve this traffic
congestion certain action is immedia-
tely necessary. I know decongestion
.may be a remedy, but that is a far

fetched remedy, a slow process, A
quicker process would be to complete
those two railways as early ag pos-
sible, (Time bell rings). Sir, I have

almost finished,

The other thing tg which I draw
your attention is that the B. R, Singh
railway hospital at Sealdah in Cen-
tral Calcutta has recently imported
the most advanced type of instru-
mentg for performing various kinds of
surgical operations. They have even
started bypass surgery for coronary
diseases. You will realise that it is
not possible for every person to go
either to the United States of Ame-
rica or to the United Kingdom for
bypass surgery. It is also not possi-
ble for millions of people in this co-
untry to go from eastern India to
Bombay or Madras for bypass surge-
ry. The B. R. Singh railway hospi-
tal under the Railways is one of the
most advanced centres of medical fa-
culty. It can be convarted into a
principal centre for medical research
on the same lines as the All India
Institute at Delhi and the All India
Institute at Chandigarh. And if the
hon. Railway Minister, with all the
dynamism of the past, can converd
this into a principal centre of medi-
cal research in eastern India, we the
people of eastern India would remain
ever gratefu] to him.

With these few words I give my
support to this Bill.

SHRI GULAM  MOHI-UD-DIN
SHAWL (Jammu and Kashmir): Mr.
Vice-Chairman, Sir, I congratulate
the hon. Minister on assumption of
the office of Railway Minister and I
have the sanguine hope that he will
come to the rescue of the State of
Jammu and Kashmir. Sir, ours is a
very backward State and most under-
developed one, It is only today that
while making special mention I had
drawn the attention of the Central
Government to the bad condition of
the National Highway IA when it is
blocked and the cancellation of air
flights to and from Srinagar. For the
lagt 37 .years after independence, we
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have had the benefit of having only
& smal] fraction, say 70 kilometreg of
railway line constructed in 1974 from
Pathankot to Jammu.

[The Deputy Chajrman in the Chair]

We have raised the issue many a
time on the floor of this House that
the railway line be extended to
Udhampur for reasons of security and
the defence of the State as well ags
progress and further development of
the region which is a part and parcel
of the Union of India. But unfortu-
nately due to some political or other
reasons step motherly treatment is
being meted out to us. I hope the
Present hon. Minister will not be
misled or misinformed by the General
Managerg about the siate of affairs in
the Northern Railway. especially from
Jammu to Udhampur and from Pat-
hankot to Jammu.

One of the most essential things for
the development of any country and
any part of the worlg is better
means of communication, In Jammu
and Kashmir on three sides we have
hostile countries. And there ig no
outlet to the other side. It is only
one life line which links the State
of Jammu and Kashmir to the rest of
the country—i.e, National Highway
I-A. And we have craved for justice,
we have pleaded that the railway line
be extendeg to Udhampur, but...
(Time bell rings), Madam, I  have

yet to start.

. THE DEPUTY CHAIRMAN: You
have not started yet?

SHRI GULAM  MOHI-UD-DIN
SHAWL:; This is misinformation.
That was the peculiarity of your pre-
decessor.

THE DEPUTY CHAIRMAN: We
do not want our train to get derailed.

SHRI GULAM MOHI-UD-DIN
SHAWL: Kindly accommodate us be-
cause ours is a pressing problem. 1
want all regions to be better deve-
loped. I do not grudge if they get
better facilities and amenities, But
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the sine qua non for the develop~
ment and progress of Jammu and
Kashmir is that the railway line be
extended from Udhampur to the Val-
ley. For the time being you. have
allotted certain sums. It was conced-
ed in 1982 that the railway line
would be constructed, but the amount
allocated for the construction of rail-
way line is very meagre. But even
that meagre amount is not spent, so
that this 60 kilometer line will not
be completed by the turn of this
century. So I pray for expediting the
construction of this line from Jammu
to Udhampur in the interest of deve-
lopment of the State of Jammu and
Kashmir, for improving the conditions
of the people of #he State, trade and
commerce and for betier defence of
the country. Along with that at least
a survey be undertaken for the con-
struction of a railway line from Ud-
hampur to valley. There was a
time when we had heard that they
were thinking of constructing a rail-
way line in the Valley itself from
Qasigund to Baramulla. A survey had
also taken place. We are eager to
know about its fate, because later on
the idea even wag given up.

Our foremost consideration with re-
gard to Northern Railway is its tim-
ings and punctuality. These are the
well known latest casualties of Rail-
ways. And we suffer because of that.
There are three, four or five traing
going to Jammu, but the timings are
such that they either run late or are
cancelleg due to some disturbance.
We had submitted even a joint memo~
randum on behalf of the Members of
Parliament to the late Prime Minister
that the timing of Jhelum Express be
such that it leaves New Delhi in
the evening and reaches Jammu in the
morning. When a tourist leaves Delhi
and he hag to go to Kashmir, the
train leaves from Delhi late at about
10, 11 o®.12 in the night, he is not
certain about the arrival of Jhelum
Express. This train starts from Poona
and reaches Jammu next day or even
after two days in the evening. So,
the problem is that these people whe
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travel in Jhelum reach Jam-
3 pM. mu late in the day with the

result that they are not able
1o g0 on with their onward journey
to Srinagar. They have to wait
in  Jammu vperforce where the
hoteliers and others fleece them
and thug they are put to incon-
venience and hardship. So, with re-
gard to that we shall again press this
point that Jhelum, as it used to start
from New Delhi should start from
there M the evening. The second
point is from Jammu a train should
be started the next day in the morn-
ing because the first train leaving
Jammu for Delhi is at three p.m.
and up to three p.m., the passengers,
tourists andg labour have fo wait
there in the waiting rooms and other
places.

Now, Madam, I would like to draw
your attentjon to the out-agency.

THEF, DEPUTY CHAIRMAN: How
much more time will you take?

SHRI GULAM MOHI-UD-DIN
SHAWL:; I am finishing. This out-
agency of the Northern Railway is
given to one private firm called N.D.
Radhakrishna. Earlier, on the floor of
this august House I had raised this
issue that we have a Road Transport
Corporation of Jammu and Kashmir
State which plies its buses between
Jammu and Srinagar. Thig route is
nationalised in the sense that no pri-
vate bus can ply on it. N.D. Radha-
krishna hag no buses; this company
has only a few trucks. Still, for rea-
song best known to them, this out-
agency is given to this company. The
Road Transport Act provides that the
Central Government shall assist and
give financial aid to any roadways
which is brought under that \Act. The
Road Transport Corporation ig a pub-
lic sector undertaking and in spite of
this it has not the honour of getting
this out-agency,

THE DEPUTY CHAIRMAN: We
are talking abou# railways, I think,
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SHRI GULAM  MOHI-UD-DIN
SHAWL: This too comes there be-
cause it jy the Northern Railway out-
agency. I repeat this out-agency is
given to N. D, Radhakrishna company.
So 1 would plead that this out-agency
be given to the Road Transport Cor-
poration there,

Madam, previously there used to be
an informal consultative committee
and honourable Memberg from the
Northern Railway region and other re-
gions were associated with it and used
to meet. We used to have free
discussiong with the Railway Minister
then, but that practice is given up, per-
haps by this predecessor, I do not
know why. In those informal meet-
ings Members of Parliament used to
discuss things and bring certain as-

"pects of our own difficulties o the

notice of the hon. Railway Minister,
but now it is not there.

Madam, the catering service is in
very bad shape right from Delhi up to
Jammu, It is in private hands who
never care to serve good or, L should
say, clean food to the passengers and,
on the other hand, their charges are
exorbitant. [ hope the hon. Railway
Minister will kindly look into this as-
pect and see that this service is not
given to private caterers. If Memberg
of Parliament are associated with the
Committea for Catering Services, they

would gee that conditiong are improv-
ed.

THE DEPUTY CHAIRMAN: Now
everybody has spoken op this point,
You may say you endorse everybody’s
pointg and finish because the hon. Mi-
nister hag yet tg reply and the Bill
has to go to Lok Sabha.

SHRI GULAM  MOHI-UD-DIN
SHAWL: Madam, I can understand

your difficulty but my own difficulty
is higher.

THE DEPUTY CHAIRMAN: I think
mine iy higher because I am smmg
higher than you,
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. SHRI GHULAM MOHI-UD-DIN
SHAWL: I represent a backward
State where the problem of educated-
wnemployed is very acute. I am clos-
ing it. Kindly accommodate only for
two minutes.

Recruitment of educated people
from Jammu and Kashmir js very ne-
gligible, and even 1 gay zero, Kindly
see tg it that the Recruitment Boards
give employment to our educated peo-
ple who are without any employment,
Kindly see to our problems. The hon.
Railway Minister is to prepare the
Railway Budget. I would request him
kindly to see that the requirements of
this backwarg area are met and the
essential things to be done in that area
shoulq be done when he prepareg the
Railway Budget.

THE DEPUTY CHAIRMAN: Thank
you.

SHRI GULAM MOHI-UD-DIN
SHAWL: Madam, you are in a hurry.

THE DEPUTY CHAIRMAN: The
Minister Sahab has {o reply, Let him
have time to reply to all the points,
Thank you.

SHRI BANSI LAL: Madam Deputy
Chairman, I am grateful to the hon.
Members who have taken keen inte-
vest in the debate. They have given
me benefit of their valuable sugges-
tions. Some of the points which weTe
raised by the hon. Members, are:—

First of all, a point was raised about
the casual workers. The question was
{hat the casual workers should be abs-
orbed in the Railways. Madam De-
puty Chairman, the casual workers are
enrolled for casual work, and the mo-
ment the casual work is finished they
have to go back to their homes, Other.
wise, there will be no end to it.

Then the question was raised about
the accidents. Accidents do take place
in the railways, and we are doing our
best to stop them or to minimise them
ag much as possible, We have given
them to ten point guidelines very re-
cently.

vll
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About the railway level-crossings
unmanned railway level-crossings
and the accidents on the unman
and railway level-crossings, I have
written letterg to all the Chief Minis-
ters only yesterday seeking their co-
operation in the implementation of
the Motor Vehicles Act and the rules.

Then there was the question on the
formation of the committees, I will
look into that,

Then aboul conversion of meter
gauge to broad gauge, it has been the
demand from almost all the hon,
Members who have participated in
the debate. Madam, if we convert all
the meter gauge to broad gauge, what
the hon. Members have asked for, I
think the whole budget of the Govern-
ment of India will be spent on it, We
are giving priorities to some of them
and the priority work will be finished
first and whethever we can do we are
doing our best.

Then the question wag raised about
the condition of the track. The posi-
tion of the track as also not very pro-
mising, We are chalking out a pro-
gramme for replacement of track over
due for renewal in ten years period.

Then, gn question was raised about
the punctuality of the trains. I agree
punctuality of the trains shoulg be
there, But, Madam, I want to tell you,
and through you 1o thig august House,
that during the last one months we
have made a lot of improvement in
the punctuality of the trains. We have
opened a Cell in the Ministry itself,
where about 60 trains are monitered
and when the hon. Members go batk
to their homeg the day after tomor-
row they willfind that the punctua-
lity has come to g reasonable extent.

Then, Shri Ramakrishnan asked
about naming of the trains after the
names of personalitias, The policy of
the Railway the policy of the Govern-
ment, is not to name the fraing after.
the nameg of personalities.
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Shri Kalpnath Rai mentioneq about
the modernisation of the railways,
Whatever is possible towards modern-
isation, we are doing out best.

Then, again conversion of the meler
gauge to broad gauge was hig demand
also, and he was talking about con-
version of the Barauni-Katihar line.
We are concentrating this year com-
pleting the conversion of the Baraunl-
Katihar line, 182 km, which was op-
ened on October, 1984, 1In. 1985-86
we will progresg with the conversion
of the Varanasi-Bhatni line.

Then, Madam, Deputy Chairman,
another question was raised about the
amenities to passengers by almost a'11
the hon. Members who have partici-
pated in the debate. I agree that the
amenities to passengers are less, The
other day I paid a surprise visit to
the Old Delhi Railway Station—1 my-
self visiteg the old platform and also
visiteq at least 20 coaches of the rail-
ways The coaches were Nnot very clean.
The bathroomg were stinking. The
second-class booking windows were
having dust and groundnut shells. So,
I immediately transferred the Station
Superintendent. An Enquiry Cle.rk
wasg sitting there and suspended hu.n
then and there—and so whatever 1S
possible, we are doing our best. I do
confesg that amenities to paqsengﬁ.rs
are inadequate, but hon. Members will
fing improvement in another one or

two months,

Then, two hon. Memberg from J&K,
have mentioned about booking agency
jn that State, I will look into the

matter.

Then, Shri Jagdambi Prasad ‘Yadav
have mentioned about late running of
traing in Bihar. Madam, Deputy Cha-
irman, 1 agree with Shri Yadaviji that
traing are running late in Bihar. But
it is not fault of the Railwavs because
the chain pulling is very chronic in
Bihar and West Bengal. So, I will re-
quest them to tell the State Govern-
mentg to cooperate with us in this re-

spect.
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Shri Ramanand Yadav mentioned
about the maintenance of rolling
stock, He ijg right and we are trying
to improve the gituation as a whole
there. Shri Ramanangd Yadav has alsg
mentioned about the Hindi Committee,
We have fixed a meeting of the Hindi
Committee on the 11th of February at
Udaipur.

Then, Madam, some hon. Members
particularly from Bihar have mention-
ed about law and order situation that
is dacoities in that State. The law and
order situation is the State subject.
This is for the concerned State
Governments to keep check on it
and the Railway Protection Force,
because thig Force comes under the
State Governments.

Some hon. Members have mentioned
about catering, Shri Ramanand Ya-
dav gave g very good suggestion sbout
setting up of a Catering Corporation.
I agree that Catering Corporation
should be there. We will get the case
examined. The mealg which are pro-
videq on the running Railwayg at the
moment are not satisfactory at all,
we will try to improve the quality of
the food.

Shri Mohunta mentioned about the
utility of ring railway in New Delhi
He saig there was no utility of ring
railway in Delhi, Today, it may be
that it is not ton much utilised But
tomorrow it will be utilised more. We
are thinking for the future. The whole
plans are made for the future He.
has alsg mentioned about the drubling
of the Railwav lines hévond Paninat,
The work is in progresg in thig regard,

Chowdhury Sultan Singh mentioneg
about the electrification of the trains
in the National Capital Region. The
steps are being taken to chalk out the’
plans and the National Capital Re-
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gion will lay down the policy, The
National Capital Region will provide
the funds and then the electrification
can take place. He has also mention-
ed about over-bridges in Haryana, 1
know that there are no over-bridges.
But there was one doubt in the minds
of the speakerg gitting from the other
side and particularly from Bihar that
old Ministers, they have been doing
for their own areas. But they will
have no such complaint from me at
~least. Chowdhury Sultan Singh has
also mentioned about cleanliness, I
have seen with my own eyes about the
cleanlinesg in the Old Delhi Railway
Station and we are trying to improve
it ag much as possible, Then he
mentioned about a catering institute
for the Railways. That I have already
replied to.

SHRI SULTAN SINGH: En-
croachment on railway property?

SHRI BANSI LAL: Encroachment
is also being looked into. Then
Mr. Mitra, my learned friend—we
are very good friends, very fast
friends, for so many years—men-
tioned that there js a fear in the
minds of the Bengal people that
some of the projects going on in the
east may not be continued. I want
to assure him, through you, Madam
Deputy Chairman, that none of the
projects started by the previous
Minister will be stopped and every
commitment made by the previous
Minister will  be thoroughly
honoured. Then he mentioned
about the metro railway. I agee
that it was started in 1972 and I am
sorry to say that it will be com-
pleted only by December, 1989.
About the circular railway which
was conceived by late Dr. Bidhan
Chandra Roy, as said by Mr. Mitra,
10 kilometres of the circular railway
has already been opened, and when
we want to go a littdle bit further,
there are some “jhuggi-ihonpris”.
We have requested the State Gov-
ernment to open that land. The
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moment that land is taken posses-
sion of, we will go ahead. The
total length of. the circular railway
is 35 kilometres. So we will go
ahead with that also, Thank you,
Madam,

THE DEPUTY CHAIRMAN: I
shall now first put the motion
regarding the oongideration of the
Appropriation (Railways) Bill, 1985,
%0 vote.

The question is:

“That the Bill to provide for
the authorisation of appropriation
of moneys out of the Consolidated
¥und of 'Indﬁa to meet the
amounts spent on certain services
for the purposes of Railways
during the financial year ended on
the 31st day of March, 1983, in
excess of the amounts granted for
those services and for that year, as

passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 and 3 and thé .Schedule
were added to the Bill.

Clause 1 was added to the Bill.
Anacting Formula

SHRI BANSI LAL: Madam, I
beg to move:

“That the Rajya Sabha recom-
mends to the Lok Sabha that the
following amendment be made in
the  Appropriation (Railways)
Bill, 1985, as passed by the Lok
Sabha, namely: —

‘That at page 1, line for the
word “Thirty-fifth”, the word
“Thirty-sixth” be substituted’.

The question was put and the
motion was adopted.
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THE DEFUTY CHAIRMAN: The
question is:

“That the Enacting Farmula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill.

SHRI BANSI LAL: Madam, I beg
to move:

“That the Bill as amended, be
returned.”

The question was proposed.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Madam
Deputy Chairman one word on this
third reading. I am astonished at
the policy of the Governmen: now
announced by the Railway Minister
negarding casual workers. It has
been announced that they are taken
for casual work and then they will
be discharged. Now, the law estab-
lished both by the High Court and
the Supreme Court—and statutes
are ihere—is thal a man who is
working for 240 days, a man whose
PF is cut must be confirmed. But
the policy which just now fell from
the lips of the hon., Minister is
highly condemnable . . ..

SHRI BANSI LAIL: The hon.
Member has misunderstood me.

MR. DEPUTY CHAIRMAN: Mr.
Chakraborty, you have made your
point.

SHRI AMARPROSAD CHAKRA-
BORTY: So he must reconsider it.
Those who have completed the
total period must be confirmed.
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That does not mean that each “and

every casual labourer has to be
absorbed.

SHRI CHATURANAN MISHRA:
That is why 1 was telling that this is
contrary lo the assurances that was
given.

THE DEPUTY CHAIRMAN; I
will now put the motion. The ques-
tion is:

“That thc Bill, as amended, be
re(urned.”

The motion was adopted
THE DEPUTY CHAIRMAN: Now
I will put *he other motion. The
question is:

“That the Bill to authorise
payment and appropriation of
certain further sums from and

out of the Consolidated Fund of
India for the services of the
financial year 1984-35 for the pur-
poses of Railways, as passed by the
Lok Sabha, be taken into con-
sideration”

The motion was adopted
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THE DEPUTY CHAIRMAN: We
shall now take up clalse by clause
consideration of the Bill.

Clauses 2 and 3 were alloted to the
" Bill,

The Schedule was added To the Bill.
Clause 1 was added to the Bill...l

THE ' DEPUTY CHAIR.MAN:I
There is one amendment to the
Fnacting Formula. The Minister
may move il.

Enacting Formula

SHRI BANS! LAL: Madam, I

move:

“That the Rajya Sabha re-
commends to *he Lak Sabha that
the following amendment be mad:
in the Appropriation (Railways)
No. 2 Bill, 1985, as passed by the
Lok Sabha, namely:—

‘That at page 1, line 1, for the
word  “Thirty-fifth”, the word

“Thirty-sixth” be substituted.'”

The questionn was put and the
motion was adopted.

THE DEPUTY CHAIRMAN: The
guestion is:

“That the Enacting Formula as
amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula as amended
was added to the Bill.

The Title was added to the Bill.

SHRI BANSI LAL: Madam, I

move:
“That the Bill, as amended, be
returned.”

The question was proposed.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Give me
half a minute. The House is going
to adjourn tomorrow., What I am
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going to say may not affect us from
Jammu and Kashmir, but it may
affect others from the rest of the
country. It is about the concession
to be given to the Members of
Parliament so that they could
travel in Second Air conditioned
Class. The Minister had informally
told many of us in the corridor that
something is being done. But today
I came to know from the Railway
Booking Office.. .

SHRI BANSI LAL: Something is
being done.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill, as amended, be
returned.”

The motion was ‘adopted.

I. THE APPROPRIATION BILL, 1985

I1I. THE APPROPRIATION (No, 2)
BILL, 1985,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
JANARDHAN POOJARI): Madam, 1
beg to move;

“That the Bill to authorise pay-
ment and approbriation of certain
further sums from and out of ihe
Consolidated Fund of India for the
Services of the financial year 1984-
85, as passed by the Lok Sabha, be
taken into consideration.”

The Bill arises out of the supple-
mentary appropriation charged on the
Consolidateg Fund of India and de-
mands voted by the Lok Sabha on the
24th January 1985, Thesc involve a
gross additional expenditure of Rs.
1,265.93 crores. The additional re-
quirement of Rs. 1,265.93 crores com-
puises Rs. 150.78 crores for tranfer
to the State Governments, Rs. 182.58
crores for release to the public sector
enterprises, Rs. 15 croreg for the

SHRI JANARDHAN POOJARI:
Union Territory Government and ad-



